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We have heard the 1d, counsel for ath the parties'and
perused the pleadings on recerd, | ’. BT
2. - The egpplicant in thié case has ssught fer a ‘iréctiﬁn on the
‘ressendents to give an sppeintment en cempassisnata ground Hxs case is
that his father ‘was a Railyay empleyee and he died in hamess in 1993
It <is stabed that thereafter his requést fer asppointment on cmmpaSSion-
_.te ground in asgerdance yith the extent rules in this regard has not
been consizered seo Far,
3e The respondents have not filed any reply Jesgite a numeer of
epportunities. The material averments in the Original Application are

Unconfroert

therefore unregeeded, Hpuﬁrer, 1d. ceunsel fer the respondents alse

b N
submits that “ha has no instruetion in this matter.

4, In the circumstances we dispase of this appliéatign with »a
direction to the m spendents to gensider the request of the applicant
fer cempassionatse .ppéintment w2sed on the faets and ereunds stated in

the Original Application and alse varisus representat ions gnnexad e the
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CA and t? dispose of the same either my appeintina him in the pest
appropriate to his gualificetion if he is etheryiss Fegnd Pit er te
csm@unie te him the reasens as te why he c.nnot be considared yithin
a period l@f 3 menths frem the date of communicatisn of this order,

AecrIngly
The applieatian thefo*w%O stands dispesed ef, No erder as to cests,
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